oI finw oft -9 71 20 9 &R Wit Aeriig Wewg 9eT-are & 1 o 21 7 =9 ot o
T TS g & H I g A AN Y TRE-NE 1 Bk e 8 16 implementation H E1 7 @al
DI B &, IO QR 2501 ST DAY - T AT P14 BT A1RY, T TS Bl T SR
ET%Q\ WWWW? 3[, delivery mechanism ESEEIRIES implementation E—S‘\T‘S’?, B T
50 21 IR MRET & Ty Isgufy Sit 36 ST 7 ombudeman T S99 &1 a1d w1 T 2
i TErER &1 1 RIBTHd Bl 8, 6! gud ge (5] 1Y 3R U AISHY e aRih ¥ o9 el
%ﬂwﬁ %W#ﬂﬁ%ﬁéﬁaﬁﬁw ﬁ?@%l fﬁﬁsoruﬂmy of the outlays - ?TS’EHH%IW
WEN 2 6 <11 4T outlays & STE T scruting 21 T 5207 71, T @ A1 141, I T @ goll, T
é‘@T S| ?;‘T-I?ﬁ T BT classification of Government accounts, reforms in banking in general and
Reserve Bank in particular Sﬁ?adoption of trangparency in Budget-making. e e 113113%\'\ EL
R EAR] HAT AR N o 91 0 TR Sf Wk 1 20 SeTd] o] Havdl H w8 YETe [anl
1 W e [T 1 19 IRTR TRET & N H YRId [0 2, T A5 9 g % aN A R
By 8, fagd 9e & ar |, TE0T & IR 4, smrey ok Rewi & 9v 4 g 7y 8 sl ver
NREGA & gV H, Sixth Pay Commission & a8 H 3R RTeTE & o160 I v & a8 H 41 g1 [y 31
H afer] Terzamy foraren & o5 271 Wa U8 rfare! 21 ofIR e~ et offdes 4 # of Vel B, 9uH
Y A1 e &R Heeaqe! R =ieh ey S S Feey, g3l & Wil & oI oTR B &Ral
%’ﬁﬁ TP conglder TR return TR T HH Tl

=it SRR T (ST : WY, WA S A TR SRS B 91 TN 21 . (S aET)...
MR. DEPUTY CHAIBMAN: Now, the guestion is:

That the Bill to authorise payment and appropriation of certain sums from and out of the
Cansclidated Fund of India for the services of the financial year 2009-10, as passed by the Lok
Sabha, be taken into consideration.

The motion was adopted.
MR. DEPUTY CHAIBMAN: Now, we shall take up clause-by-clause congideration of the Bill.
Clauses 2 to 4 and the Schedule were added to the Bill.
Glause 1, the Enacting Formula and the Tille were added fo the Bill.
SHRINAMO NARAIN MEENA: Sir, | beg to mave:
That the Bill be returned.

The question was put and the motion was adooted.

SHORT DURATION DISCUSSION

The increasing obscenity and vulgarity in television programmes bsing
shown on differsnt channels against cultural sthos of the country

MR. DEPUTY CHAIBMAMN: Mow, we will take up Short Duration Digcussion on the increasing
cbscenity and vulgarity in television programmes being shown on different channels against cultural
ethos of the country. Shri Ravi Sharkar Prazad.
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N I TR TS : A 1 SHATIR RS, 39 4 Al @il Heed b (5 9% Hsl g et &l
yay 3T 2, U oy 8 anued] P g gl Rwoll o @ & ugel A% Sled J ¢ wae
a1 2 3 # P eRrga ¥ 9 o4l

fa

U 1T He : Bie B ey o 2o 9

2N I v W« 39 e H Al G S 2 ST ardT 18 B e 2, Leader of Opposition
TG Wee o 8, @ 9T 1&B AFREY ¥8 g% £ ol # 4T I&R HFReR vB1 § 25 O A ue R
FA B A TS BT A Hh] g T W Sl 4 g2t Aed w1 gl vEl €, Y| vel &
AR Sretel I RET 21 3 Sl 1 Wl agd FHE AHE ©, @il 39 Hah WRI- Rl EF W1 g 2
iR g5 el B 0P g Sareag] Hl 9l & 39 & il uee & v Wiem S e S w e d 8
R o A RIERTRT BT WHEIET & &N O H U BT AT bRl B, HIET] @ a1 Beal 5, SLal B A
HRAT B, T1 7S 59 A1 @1 950 4 £ [ ARG ¥ TS 950 Sava s e gl 1 We are indeed

proud of the great growth of media and television in India. 11T 3R S, AR =Y mg\ﬁ Gil
HEI IS, TS 2005-2006 B ISTRGIR A1 =] UUR &6 RUTE 2, Bl O 9149 951 74 &, Iqh
e P WA gl 51 A1 IS Y S A FHT We q38 BWR Iewes el 99y g -
RN Ea, Nmelt ol T, ! Sleet NeT 8 BYE 21 R 6 A Ued & A1 e 39 &%
60-70 TR AN WS HERT Yl 2l SRTH 2130 4ol J9 & Again correct me if | am wrong.
You are the best person to do so. AR S aTS NS ST 5T SN Toit ST v i
ATIAT 3 g2 2

EuaTegs (7. TS gRI) Flerd gu/]

Bl & ST R & S @ Sl BT FR] g, A 712 ) 9 S UW &, T
el T2 T TRIE 21 3R e S BT ard o, 1591 3 RTEHT H SRTH 326 T O ¥
2l Their signale are there. Correct me if | am wrong. This is what | have heard. All the more good,
420, TR 176 B9 S8 Sl 2 By the satellite principles and guidelines which we follow. 3
HERTT, H31 Y B BRET, S& T AL S=wN 2 6 50 a9 7 24 =S TR A1 # 45 g
Tl 21 ofF AT SR a1 2N 1 aAE T SSRGS S, 59 a9 F 1 BRI Sallige 2 E -
Heaze, Biae, Gea ¥ e 2% 3R Ub SLAl, 5-6 @ <@ 5 O 590 981 & o9 45-70 RIS
TN SRS S0 £ ofF W1 0] STANTC-G-E W T B, ST IS 3] 2 Y0E S6H! 9T oY
:I—S‘\Tgﬁ 2l Weare very newsy peaple Television entertainment is rising very fast. sl SEAE Ryead
ihefl & No news is local newsﬂﬁ%ﬁ&ﬂéﬂéﬁﬁﬂﬁfﬂqﬁg,a@wmﬂéﬁéafﬂmﬁ
T 2 &A% T2 Y o = # el 1 S a9 3, ¥ 3FR S hoe 2 1 §eviee sl a9
ST 21 S A AT WS A Flel V1 5 o1 3! T B B TSI 8 56 U R SIS 6 IR qHd®
2 9 ol pfee & dwlen s v, A ofa wsr d N g ru w su e 1 aeR 2 5 g
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4,00 P.M.

AR ATA A A1 A 21 S ST B Wb R Be] 0| S lpas & 91 2H ATl el =1
ARHER B S T FH-53) I - erel NI | IX ST YT B 8, T8 7 @ o
ATl 21 S &% v, & Raets R offqier= e, e 8% e warel 99 21 o 8
b TITCE AT B SxE] &, STUAIEGE I, 1 J8] THe & (70 O 7a9R Bl S7d 1 Hh
AT B 11 TR, T Tei ], [ g e W PR egEe | dide 7 8l a1 2R
HAIET1 S AR SHSIRAT T & o1 gHeb | S T 4T SR 1) sHien deia: eI w9 W
Wﬁﬁ?é@ﬁ%ﬁ?ﬁﬁ?ﬁgﬁ% We need to be very proud ofthat.WW&TGﬁ,WW%’

Freadom of media, TUNT 3% o right of creativity, GISNEES abligation towards society. 5*@ Eilic]
A e 2R

UM Si1, § o H H US wdTel Iod] g & WHIS, TREN, e, ToH 3R 94R, 306
e A 1 el 817 U2 Wale U o (el 4 SHel Sodl 21 SUGHIEsE Sil, 3X) 9493 98 2 (5 468
BT gE 39 FHR & Tl T iy & ot B 9ie Y Sl 26 w2, g aavdd 08 |
& o Ooil @ ARDR g Segdd el e dIfey 6 WBRT & URER 19 &1 @Yl I8 basic

bench-mark 21 Censor should not kil creativity, and the Right of Creativity should not be so

irresponsible that it pollutes the time-tested propriety. T2 Ao ?@I’gg 2HE [ HHEA @Tﬂ, GT\TEIEQH
HTTT 2| +Afeh B% TIR SA&HCT I B STTpAY] BIefl STTel] ] STHIETE i1, 3 S a1 H17
BRI, ATE T2 IR AT 21 ¥ g SR U ASqH BRal g [ GYPR B JHeh] S04 984 BH
ZFT Y| We nesd to respect the freedom of the media and the Right of Creativity, and the
Government should have a minimum role. WWH&%@?W@WUE[?, Wé‘ﬂﬂ%’%ﬁ[
ERAT B, 61 4 TUH] SR gaw] TE, TR ] IR BT THH 910 WA 1 27 H F an
TSt YGFHY DHEe Ared g - Hiea ¥ o), auifs dfear S W ean B 81 e et B s
W, itz Y& sting oepration g3 Uh EiErs 31?5@7 & R 9 sting operation & ElES gﬂﬁ
S ed gu &% 21 418 § HieH 5271 & 92 UX1 sting operation TTeid 21| &1 86 S GHAT 61
SR BN Weh? U2 WAl Fa ! 7 Bal Sa TS 7 59 96 [tham| ae] &7 @R Y, 6| qur
BB 351 AHATH aﬁ, His entire reputation stands completely destroyed before his pupils, before his
students, and also befare the society., STTHETE @ﬁ, & Eﬁrﬂ%ﬁﬂﬂﬁm w1 T Tz Teh EREREE I
1| 98 96 T O o) ol S 9 e e 2 o1 9w gud) wne) €1 ol ae 4
ST T AR 3 7| S WG Bl AL T, TS T W S TN Gl R THBR B g
T 1T AT T B DA o T=! U5 Y, FY AN U LE.AR. TN T2 E B =hew ff e
el =TiEy, TR 38 Red] @1 29 T ERaTd| oy S 1R & HIARTE IE! B TS| How
she feele? H2 I8 2 Th Ue-1# 29N $5 WF1 1 SR=1-HE2 9 98 ¥ @1 41 AR TR 5 T4,
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1Y SR S, A9 98 BT o] 51, Yo Aive [SiFas] & &Y =71 X1 2 3R d5 & &Rl
SHH SR Wes TN 1 21 5| 3 Qs U A b S FUN] Aeel Bl TN, SIhR] BT

NEl %, It was down right atrocious; | have not the slightest doubt in saying that. 92 FTET Y,
Ug He g 219 Ay ? I §< Adrel 2l

JUGITETE ST, W21 U 0% 7 39 597 % TS & geveRIe W #IEa $1 aNiE &6 6
I 591 A 954 90 T fBY 21 TS o geveie &1 URITE FR 9 T 98 O 2, §
SIS 1 TEa A I &, ST A1 215 2, 21, 1S o< 2, 21 9] # 984 &4 &6 ae
¥ Ve | SUAHEEr <), Ugel 91 g9 2141, Rede & forg St e 9, aaes Trs g, < g4 it
®T BT Bl 20l o6 &9 #N gR ®1 dlei 721 <, Rieel WEd 41 2, He has also been an equally
importart face on television debates, Sfth™ S31 1 S 2T0& 1 76 &T9 civilsed debate FHRT, &9+
TR &1 SR BT ATV - AT &1 591 # 2% Satliae &1 [ %1 W8 98l & Sl Her
Sl U & Boe 8, Sdl Wl AR 991 21 R SIS W IR B 5, @ SH®] AgE e
ERA B, Ailbe FE BT, fahd BEl A1 RE T, T8 95 WHST B wieed o faeemd 8t o S 1
TepeT 2, o1 T &, T AN SxEE] =lEd 57 ofF Walel 1oy [ UH I B 87 A5 A8 B, W
T 9€ 972 B 9, S T e & FINe e 9 3 Iiafese S0 %1 hay Ba Al S2 - 99
e o5 1 o1, A 51 URT & 1 IR SR 11 21, 11 {31 51 A @it 2, Sl Wri-) a2
1 ] 1% HTYP] 1 81 1 82 GBI e b 91 9 I, ATt T8[9 2, FHIE WIef BY X2
o1l SIHHEE HE Ry, WeY e<] e 721 2 ok 3ud 997 waTel U8 Sod1 2, @R wEd & 6 7 Sl
S TIE 2 T WY UE HaTe S0 & 96 ST T 9] Aie 87 S| TR 78 AfYER 3§
& o 291 7 SRa T ITE £ &N TS T el W &0E ] 21 2 They are important issues. We need
to understand them. FEEY, W1 ¥ THEN 2, T2 U8 £ 1 50 [ Hlediel & 118 Sl P Ty 98
T2, 98 8 TRP &1 IR, the politice of Television Rating Points. <11 3791 @4 A& a1-
et T¥1e W 81 R8T 21 BIE Heell & (6 SHR] ATel T a8 ool Iel &, °1 Ph &7 3 B
TRP H IV WIET FUF £, 91 5871 Fad] 2 5 S0 TRP &1 @M UF a9l O U &1, o9 a9l 3

15 89 ®UR T Y | STUWEDE Heled, H ATS SU BTed b 9] wHdl ¥ I8 a4 A5l §

The greatest fraud is being played on the country in the management of the TRP; and | say so with

full serge of responsibility, T8 591 H1g 110 TT 112 BRIE H1 2| TS1 TF T1 1 HEAE TG 21 S92
FE U T2 ATER WIS FY o1 o) 29§ F5 To Aoy 7 60 T o = 1 79 B a9,
S| T A (et T2 75 26 O 90 BN 1 ST 9 A 2 ofN Te ) A9 B 81 5 AT
e areel) 20, 1 anmaes e et e el e & oy ang e i e Sl e b
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forg 74, wE) e 21 This i the whole unfortunate nexus. H2 1ol & % g Selfasr & &
R ATl Ueh U Ueb o5t SN £ BHN S Ued H U U ofes SN 8, Wl 991 B T8 g 9Ee &
T <91 %4 o) 92 ¥21 & T 91 B IS ¥5] 27 S U $UE | U U U TR 2, dile oy
T T B AgEt R Fodl T8 2, TR S99 TRP =T 21 That s the real problem.
SUGHEDE HE G U, T3 ATl 7% TT5 & b U Tel Bl Geb SIUeH T 126 S %1 b Siofa| B 1l
HHTE? | remermber that programme, a five-dey programme, on the rights of our oppressed people,
one symbal. SN Vo8 & 61 71d &7 derl ol fF e sfod veiea danwmaidR e R &

AT 78 9 sinat T ST TN He weuld ride on that cycle even after 60 years of independence. 9

TE 99 TR T IR FN A Y T8 TEihel ToATET TE U T I-TE 9 o1, 5 &l 16
T Sl S¥ 1 U aga 991 THLT] Bl (e o b 1 SaIdT &) {2l A6l £ 1% &Y <i=iet 4 954 a7l
HF B 1 SN 2, ST Rbdr 72T 21wy, el wed 9€) 417 39 39 &) YieEl 2, W6 &
Hree 2 & 75T I E T UR 2199 SN TR 96 What steps are you taking to undo this whally
non-transparent TRP business going on in this counrty? What is their acoountability? Who has
created it ? What is their legal sanctity? Al these things are required 1o be taken note of. § fRgR 4
oFETT &, IR 3 AW Fe U ofel & T1 U8l N oA W W AW 2 g8 9% uep ol e A2l 2 ae
TeH H 1-5 1 B S 1 98T T SR L (STEE).. S9N e e B T8 2l 2, e el E,
oA H TET & AR TS # 2  2, it Gras H B, e A 2R a0 HE w1 N B
S T, Towell o) I8! ) e a7 2 I s ger 2 o S e w1y afy og ale aney
1 ST 21 U8 deS ek a9 1 21 HAT S, H s e aig, A Wi wel | 6 A e

WNHR! e ET & e H 8 %, But it is high time you should have a law, have an autonomaus

regulator to determine the TRP of all the channels in the country by a proper support of law and we

are willing to support you. T2 ¥ SO HE A= 5 oS 291 H 24 76 2 112N 16 Bgwm A
Za el §l 9a] ¥e ATk Uy fFUE qRUE & We are proud of that growth. TS 25 &
AT & A8 W dee & ave W 4 Al &1 306 IR A SAMS R 9 e 9697 3R 99 31
T R T 6 U AT Wele? B, S H AW & A EN ., ddm I B A EL
SLARIL. F7 FR) § WiEd g o5 78 Qi1 TRP 1 g ¥&1 99 21 912, WM a5, $ a5+ 3
affav grgs =2) a2 81 F1fRUI This creates the biggest vested interest. 29 T84 & &g g4 fRen d
5 ST 3 el 3| U 3R GHw] 2 .. (RaE)... 379 el 9 e &1 99y S, a9t
P BN, # g5 A0l 4T wEe o V] gl U [HE S ] 2 A oA e 9 S,
AT 11 Tl 2, 2ATTH T TTE ERT 136 Faw Hedqy ol b il 1T T = 7 Rk a/E e %1
T e Tl 21 aMTTeR] 9a 2 25 R e 5 R ST 21 SR RS 61 Sl 7R
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SR g, A o AT ug ww e, S1-AF R 6 Sy 959 R g1 98 f9 ey h1, S
Tel fth YedveTgde oiflie, S8 Us 3gv ol aiel 2, 98 5% owd] &1 <9 Us oy argaN & amdn

1 USANTISoRIE FHINS & U To®Te W 9iad <1 g3l v for@] 5 751 571, UsaveTgie S
FT 7B Bl 9 T 98 I Bl 2, ST e 2, 99 9% REIT &1 US 91 B B T 8
ST %\ Some of the advertisements are very goad. il @ wad ST=ET AT ?, g Uh THE ST FT
fasme= 2, o 0@ e1el o, U BIE) de ! S U B 2, U8 B5e o frufefd) 81 wwd
W 2 HR B e FIEE oI &, Sl TN T AfReell 3 BRT REa 927 o 8, # o es fo
YT 1 WA e A% Hoa g 3 faeaa T H B Rrefe et et el 21 75 < ey Sl 2 e
It is plain and simple commerce to promote good. UMY SW$ 9N § W&y RN &= 9T
ST ST, B SO S-S T AR BE1 21 U8 1 AN B AR BRI B, WA d9en £ A1
& Y P AR ael] TSI, S g 991 A SR Riaadl geie ¥ iy 3 21 gy o1 99 uig
R ok T0E ¥ 955+ 29 %+ 02 7 R 5 29 a3 9 0E BRRe ¥ I, S
U g81 U AR A 2 T T2 <9 91 Wl 21§ A% U SaTeRvl S+ =E] &, 15 1995-% 5
gere # fodt e o wae WfFR arel M) &1 fofa™ &1 U o 219 o7 3 M g gee |
TR WeA @ USe] IR X b 2R T2 R Wbl & ofTt-a7ee IR g1y A e 47
Qe TR I 2, U 977 foRg ¥ o)) S 4Ry S1dS ey WIEd o 1942, U od R R1H U a1
%’@T, U E?;_Cﬁa’ﬁ é@'[ H\TQT-IT o T, S Rgerar T[T, It was the height of romantic creativity. @2
T 59 H AR PT €1 T T2 a1 S 1o g3 fop g 991 H 9/ o ¥ 21 H a7 FAT I dEm
T U2 o= 21 54 fEgr & We | A B YR STen| 2| H ofSThal o & 16 77 HIgH a7
£, T LAl ane 2, 1 e e & o ded & 6 ond RN vet e SRay, ue I el @
oY EAR U1 W ST, Sh! SLAR.L. g2d! 2, e | Frefe 21 Us 2 & gel AREE
T e BT TR IS 2, AR SE I Bl 5 T T H spiritual T AT ¥, STET T
el 98T 21 ST Ted 991 AR BT &, ST ey e 99 8, i 2 e 2
I BT gHT f&dE has gone haywire. 3T HHT WRies T« Y 1 3y AT & I2E B
e & PR W B, I WISH AT I B dglel Y I8 5| 7R ETel I I8 efies v 81 w81 81 H 984
T < 379t HiE T & ST ¥ e AIE] 15 56 Ok qX ABR] D] G SR 8, el 99
B9 WS #9354 £ 91 2AR] SaEa s <% 6 Wi a9 51 21 Wl © 16 st AN e fewforat it
At gRfl, 81 wane & 5 o &) ¢ Ieen I¥ AV <89 W S, @i e SN SaEsE)
9] & Wil W g1 & &N oY EAR T e o T, TeReIE & 3 OF SaEas] o] WA a1 8
a1 & 1o i1 a1d el &, d SUe! WNTE P, 9g4-9gd gvgars|

DR. E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Sir, on this particular topic of media and
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ite gelf-contral, 1would like to say that as & democratic country, we are giving a lot of freedom to the
people as well as the media. The survival of demaocracy ig in the hands of the media. The media has
to impart proper knowledge to the people. If they understand the people’s mood, and if they work on
what iz needed for the country, then, the country will develop. But, taking advantage of the freedom,
which is given in the Constitution, and interpreting article 19 (2), that freedom of expression allows
everybody to say whatever they like. It would then mean there should be a law to curtail it. But the
lews, which are available with Ls now, are very vagle in every respect. If we lock at Sectiong 292 and
223 of the Indian Penal Code, it gives a ot of exemptions, justifiably for public good; for example,
those in the interest of science, literature, art of leaming, or, for bona fide religious purposes, or, any
ancient monument, within the meaning of Ancient Monuments and Archaeodlogical Sites and Remains
Act, 1968, or, any temple, ar, any car used for the conveyance of idalg. Thig is a basic structure-on
which our democracy has been built even before the colonial countries had occocupied our nation. It is
no doukbt that every temple, Hindu temple, is depicting various postures. The Keonarak Temple, which
i one of the major attractions for all the tourists, is the best example. But it is a part of sclence.
Peaple have to explain to the ordinary persons who may not have the advantage of knowing what sex
is. But it should be canfined to only those persong who need it. But when they make things available
in every aspect, and advertize certain things in order to sell their product, which ig in no way
connected with sex at all — they include sexual words and pictures in it —we have to find out under
what definition they are doing it. If you take the Information and Technology Act, Section 67 allows
publishing or tranemizsion. It is not clearly defined. At the same time, it has given the punishment
period of & years to 10 years and a fine of Rs.2 lakhs for viclation of the law under Section &7, If you
take the Indian Penal Code, the punishment ig anly for two years and a fine of Be.2,000 or Re.5,000.
These are all contradictions under which we are having laws. Now, when there is a contradiction,
whet Is the definition that we take? There is no defirition at all in our law. But, when we look at the
definition of the U.S., the Pennsylvania Consaclidated Statute defines it in Section £909. It says, " The
average person applying contemporary community standards would find that the subject matter
taken, as a whole, appeals to the prudent interest.” This is a definition given by the Americans. If we
take the definition of an Eastern country. say, Japan. article 175 of the Congtitution says, It aroused
and stimulated sexual desire, offended a comman senge of madesty or shame and violated proper
concepts of sexual morality.” The U.K. defines it in the Obscene Publication Act, 1959, using the
words "deprived and corrupt”. These are the wards which we have also borrowed when we

amended the Act in 1969.

Sir, the Supreme Court of Canada, talking about undue explaoitation holds that the dominant test
should be the community standard. However, it 1= the standard of tolerance, not taste, that is
relevant. South Africa’s definition talks about (&) child pormagraphy (b)) explicit vident sexual

conduct (o) bestiality. In that way, every country has its own definitions . The Eurcpean Convertticn
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of Human Rights =ays. the definition must be clear, contextually sensitive and responsive ta the
progress in the knowledge and understanding of the phenamenon towards which the legislation is

directed. Vagueness s dangerous.

Sir, it i high time that we brought in a proper law. We need not ban everything because we do
not have the right to chooge channels. 1t is in the hands of the common man to make a choice with
channels. But we can have one test. If the grandfather, grandmother, daughter, son and
grandchildren can all sit together in their living room and watch television and it all that they are

watching is acceptable, then there ig no guestion of abscenity. Thank you, Sir.

SHRIMATI BRINDA KARAT (West Bengal): Sir, this is a very important topic and | express my

apprecigtion to the Chalr for giving ug time to discuss it.

When it was known, Sir, that we are going to have such a dscussion, | heard several
commentators on television asking the guestion: I2 it the right of Members of Parliament to decide
what viewers are going to watch on television? It is nat the job of parliamentarians to decide what
channel, viewers are going to watch. But Sir, | think, when there is such an cutrageous violation of
certain minimum narms which have been set up, both in the Constitution and in various laws
prevailing in India, it s certainly the duty of parliamentarians to discugs it and suggest remedial
measures, and particularly =0, when, as my colleague, Shri Ravi Shankar Prasad, has said, certain

channels descend to the lowest depths while chasing TRPs. Of course, there are exceptions.

Sir, &= & participant in women's movements, which for several decades now have been fighting
against assault on the dignity of women, the aspects which | would like to focus upon are the
partrayal insections of the media, demeaning women, treating women as gex objects, commodifying
women's bodies. These are aspects, Sir, about which we have laws in this country but which are
being flagrantly viclated. It is this which | object to. There are, at present two types of portrayals of
women which, | think, are objectionable. The first i, ag | gsaid, which treats women as sex abjects.
The second is that which assaults & woman's dignity by portraying her in an extremely submissive,
subordinate and passive role; a woman whao in the name of self-sacrfice and sacrifice for the family,
or in the name of some cultural congtructs, permite the worst kind of atrocities against hergelf and
her own bady. That alsc, Sir, is extremely demeaning to women. We have seen serials which show a
woman who is a victim of rape falling at the feet of the rapist and saying that she would be helped if
he marries her. This s also very demeaning. The reazon why these kinds of images of women are
being portrayed — it i2 not of academic interest — but it iz directly related to public behaviour and

public approach towards women. We cannot deny the huge reach and power ta influence minds that
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the television has. Sir, studies have shown, baoth internationally and in our own country, the influence

that such portrayals of women have in shaping public approaches to women.

And that is why, it is of direct interest that a control should be put on this. My party, Sir, and the
\Women's Organisation — | have been associated with the All-India Democratic Women's Association
—have made it very clear. YWe are entirely against any type of Gavernment censorship. In the name of
censorship to censar channels, and, particularly, news channels, ig abhorrent to the minimum narms
of democracy . We are coposed toit. We are alzo oppozed to the Government taking an itself the role
of the upholder of the so-called morality. | am opposed to any kind of moral policing. But, 1want to
differentiate between maral palicing in the name of culture and the dignity of women, the integrity of
women's bodies and the commedification of women. Therefore, what | believe and what s required
today is, what the Supreme Court had suggested many, many years ago, and with so many
recommendations have come to the Gowvernment, f.e., to sel Up a public autharity, set up an-
independent regulatary authority with representatives of the public who can decide a code of
conduct. 1can tell you very clearly that the media has utterly failed inany type of self-regulation. And
it is thie utter failure of the media in self-regulation, it iz the utter failure of these bodies get up and the
associations set up by the media — whether it is the Advertising Council of India, whether it is the
Indian Broadcasters” Federation, whether it is the News Broadeasters' Federation ta implement their
mandate, 1o have some kind of self-regulation that today Parlisment is forced to have a discussion
like this, and to say, " No more. We are not going to tolerate this assault on women's dignity; we are
not going to tolerate this promotion of obscurantism, this promaotion of superstition, this promaotion of
caste-based identities which are harmful to oppressed castes, which treat with contempt poor
people”. This kind of thing, Sir, is abhorrent to public broadcasting and, therefore, we believe it is
fime the Government should come up with an independent regulatory authority, and | stand here

today to forcefully make that demand.

The second point | want to make in this is, my friend has given many examples of what is
happening today, which are very, very accurate and correct. But, you look at advertising today in this
country, Sir. It seems that these advertisers have absclutely no code whatsoever. You look at the
recent advertisements which have come for male deodorants. | mean, they are just absolutely
shocking and cbscene, and they make an absdute mockery of woman's sexuality. | am not against
the depiction of woman's sexuality. You see it in Khajuraho; you see it in Konark. That does not
undignify women. But, here you have an expression of waoman's sexuality which is nothing

but sensationalism; nothing but the use of women's bodies and nothing but titillation. It is absolutely
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cutright abjectionable. And all these advertisements which utilise women's badies from selling scap,
to cars, to computerg, there has to be same limit, Sir. The Advertising Council of India has this
Corsumer Council. | know it because we have made so many complaints to it. How many
complaints have not made on behalf of my organisation? Orly recently, we have made two
complaints. We have made a complaint about Fair and Lovely'. Why ? It is because it is a racist ad.
Ina country like India, you are trying to demean people who have a dark sking you are promaoting
fairmess; and you are promoting faimess by the uge of chemicals which are hazardous, apart from
everything else. This was several years ago., Sir. | had made a8 complaint. They set up some
mechanism, but, till date, thase ads are continuing. So, in this type of advertising code, | am afraid
o say, the Councl has utterly failed and the Government has also utterly failed because the
Government had set up a Committee. That Committee, Sir, had various representatives of various

sections. My arganisation, AIDWA wag also represented on it.

It has given its report; | mean, it was a very partial report, | do not agree fully with it. But, there
are some very important recommendations that committee has made. The Government is sitting on it
for the last two years. What ig the use of getting up a committee to look at code of conduct if you are

not bothered to imelement at least some of the recommendations which may be very positive?

Then, one mare thing | want to talk about, on news channels. Our news channels have a certain
element of support because there should be no censorship on news. Just now, | was sitting in the
Centra! Hall of Parliament. | do not want to mention the news channel because | am not specifically
targeting of pointing to this or that news channel. There, it says, so and sa, T forRaT & News. What
is being shown on that channel, right now? 'Belly dancing' with women who have very little clothes
on. Now, since when this belly dancing, depicting women with very little clothes on constitutes
news? The point i, even as far as news is concerned, this is the manipulation of news to utilise
women's bodies, to push up the TRP ratings. This exactly s what | say, Sir, highly objectionatle.
Within thig also, something is probably more shocking and, that is, the use of children and uge of
children's bodies. | have seen, Sir, video films made, picturisation of songs. It is very good to see
picturisation of songs, they are good, they make you happy and they are very entertaining. But, there
mugt be some standards on picturigation of songs. You have young women attired in schoal uniform,
thereby showing them, as school girls, depicting themeselves ta attract the male gaze ina way which
iz really harmful and damaging to the young mind. s this something we can accept or tolerate in the

name of freedom of the charnels to project what they want to project 7

| had earlier made this point and | want to reiterate by quoting a survey which we have dane. We
had gore to Delhi University and Amity University. We had a 500 guestionraire. We guestioned
young boys and girls of equal number. You will be surprised to find. We had the list of some of the TV
programmes which we felt were highly cbjectionable. Bome advertisements were really demeaning

to women. 80 per cent of the girls we spoke to felt that they were really demeaning and should be
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scrapped. But, unfortunately, the large majority of young men who were interviewed felt the exact
opposite. Some of the comments that they made were 2o revealing becaluge their feeling was that
girls want to be portrayed in that way and, therefore, it was permissible. Bo, in other words, you are
projecting a picture as though young women in this country or women in this country eguate
modernity with the number of men that you can sexually attract ! This is how minds and frameworks
and mentalities are formed. Is this what madernity is going to be about? s this the projection of
modernity which is going to help young people to understand? So, this iz what is extremely

objectionable, Sir.

Therefore, | would like to reiterate that firstly we are not for moral policing . We know, in the name
of culture, the mast retrograde codes are imposed on women whether it is the dress code or
bebavioural codes; | am not, in the least, in support of any type of moral policing from any quarter.
But, at the same time, this kind of freedom which is there today, used and misused by TV channels

and by many newspapers should be put to an end by setting up this regulatory authority.

Sir, my last example, and 1 am verv gorry that 1 have to do this; | feel a bit embarrassed also to
bring this up in the House, in front of so mary of my male colleagues. But, the reason | want fo do
this i becauge it is nat just fly-by-night television operatars who are here today and gone tomaorrow.
Sir, thig is one of the most respected and read national newspapers. This newspaper on June 29,
and | am gaing to lay this on the Table of the House, —has got & page which is "Evergreen Legends
of Dilli" . And what are these evergreen legends of Delhi, Sir ? You excuse me, Sir, and my colleagues
may excuse me if | just talk about this. ...(nmterruptions)... Al my cdleagues, yes.
...(Interruptions )... \What it says is that ‘continuing the traditional art of bottom pinching in buses,
despite all odds. For being undeterred by age, caste, creed. ..... For the supreme ability to keep a
poker face along with his twitching fingers for leaving his mark behind on society'. And for those who
are nominated they are going to give award to two peaple. This s nothing but encouraging sexual
harassment of women in buses. How can we permit such a thing? | demand, Sir, the Government
launches criminal prosecution against those respongible for this. 1t is absolutely outrageous. It is nat
an adverticement; it is a programme, which is being run by this national newspaper in which they are
ghving awards for encouraging sexual harassment. It is abzolutely disgusting and outrageous and |
certainly demand that the Government and our very sengitive Minigter - | do not know whether it will
come under the Law Ministry or the Home Ministry or 2ome other Ministry- 1o please look at thig,
take action against it and make an example of pecple who want to try and add humour to an act
which is most degrading and abjectionable to women. | etrongly abject to ity Sir, and | hope that the

Government will do samething about it. Thank you.
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DR. K. MALAISAMY (Tamil Nadu): Thank you very much, Mr. Vice-Chairman, Sir, | appreciate
the sponsors instrumental for bringing this topic for discussion because it is very much the felt need
of the society and it is more timely alsa. In other words, a right topic has been chosen at a right time.
My job is pretty easy, particularly, after listening to Mr. Ravi Shankar Prazad and Shrimati Brinda

Karat. They have done enough justice to their job.

Coming to the subject, any place on earth hag got its own crigin, history, culture, character, etc.
in the same way, India has got its unigue features in terms of its own culture and character. Sir,
particularly, | have got the greatest appreciation for our Hindu family system, hospitality, character
and culture in which a family has been buift. | have also got the greatest appreciation of how aur
children are brought up, how elders are respected by children, etc. It is unigue to India alone. \We
have borrowed o many things from other countries. If we borrow right things, T ig well and good.
But, at the same time, the Western countries’ cultural invasion over India has done the greatest

damage. | mean, this is very much , instrumental because of our media.

Sir, yoursell and the entire House knew that the Indian democracy stands on three pillare —
Executive, Legislature and Judiciary — operating through bureaucracy and assisted by the Fourth
Estate. Sir, the Faurth Estate, namely media, is a very important toal in our democracy. Media has

been playing ite role in several ways. YWe appreciate the other ways. But, it has done the greatest
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damage to the society as rightly pointed out by our colleagues spoken earlier. A man i said to be
fully grown only when his body is grown, his mind is grown and his soul is grown, lUnless body, mind
and soul are grown together, man is not complete. We lock at it in this way. On the one hand, due to
media's influence, man's body iz out, health is out, mind Is out and soul is out. | do not like to gointo
the details at all. And, on the other, serials, adverticements and aother features, in T.V. which have
been explained by our friends, have been daing the greatest damage to our society. Thig i how |
lock at it. As rightly said by Shri Sudarsana Natchiappan, the law is inadequate. The hon. Minister
and the officiale concerned may try to say that we have got this law, we have got this system and all
that. But, according to me, whatever may be the system in existence, whatever measure that we are

taking, they are all inadequate and ineffective. Thig is the first point.

Secondly, 3ir, for any objective to be achieved, one should have organigation, manpower and
operation. According to me, your organisation or your operation ig inadequate to meet the situation.
You have got legislation only for the name sake. What is the use of any law which confines itself only
to paper? It should be effectively implemented. There has to be an effective law and it should be
implemented  effectively. Sir, unless law ig rigorously implemented, unless persong are given
deterrent punishment and the viclators are dealt with severely, things cannot improve. In short, what
lam trying to say is, law should be effective and the gystem to implement that law should be much
more effective. On the whole, the society needs that Television channels shaould be disciplined to the

extent, that our character and culture is safeguarded. Thank you.

Sir, you should thank me, because, today, | have completed my gpeech much earlier than the

time allctted to me. Thank you.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): You have not done that. What you have done ig:
you have taken up the speeches of bath, Brinda)i and Shri Bavi Shankar Prasad. Your points are also
there. You have also taken their points, | heard them. Anyway, thank you for sticking to the time. |

Wil be very happy if you behave like thig every time.

SHRI SHYAM BENEGAL (Nominated): Mr. Vice-Chairman, Sir, 1have heard with great interest
the earlier speakers. There is very litfle to disagree with them, except, | think, the conclusions drawn
are not something that 1 would entirely endorse because | believe that the Government has really very
little rale in all this. Fesentially, culture is dynamic. The whole process is evolving. What was culturally
unacceptable, yesterday, is culturally acceptabe today. And, what was culturally acceptable,
yesterday, is maybe culturally unacceptable today. So, it is a constantly changing pattern. YWhen it

comes to television. ... (Inferruptions ). ..
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THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Benegalji, isn't there is something basic?

SHRI SHYAM BENEGAL: Yesg, there is. For instance, you have classic culture; you have folk
culture; you have popular cultures; you have mass cultures. Now, the fact is that until the midde of
20m century, you really did not think in terms of mass culture. Today, you have to think in terms of
mass culture. And, this mass culture is made possible, essentially, because of the kind of technaology
that we have today. For ingtance, televigion is part of this mass culture. The manner, in which
television functions, iz incredible. We know that it has enarmous power because it reaches
everybody. To me, the important thing here I2 really the fact that it is a social medium. Becauseitis a
social medium, there has to be a sense of social responsibility. Now, this is where really the problem
really existe. In our country, | can tell you, like, for ingtance, we have had the Censor Board for
cinema for many years. And, | do not believe that the Censar Beard is actually an effective way of
regulation because it has not functioned efficiently in all these many years. It has not functioned well
at all. We have a certain kind of senge of cord. Obviously, that sense of cord ig, eszentially, based on
ideas that can be interpreted very subjectively. In any case, for ingtance, in matters of culture, in
matters of taste, it iz a question of my word against yours. | do not believe that there can actually be
an chjective way of judging these things. It is a question of | like it or | don't like it; or, somebody likes
it and other's don't. But, this whale debate has started because of a few programmes that are being
shown on television. Mow, this particular set of programmes, as you well know, have been directly
taken from television, autside our country, that is, from American television. For instance Sach ka
Saamna is nothing but a copy of something, called, "Moment of Truth'. "Moment of Truth" has been
showing even in India aver a long period of ime. Nobody objected to it. It is strange that nobody
cbjected to it because it is as though we are not offended if some foreigner demeans himself or
herself. But we suddenly get affected when our own people demean themselves . Ultimately, what is
this particular programme? This programme is simply, like, say, " will give you so much money, if
you strip naked in public”. This is what the programme iz all about. It is a very simple thing. This
programme s demeaning to human being as such; it is a terrible thing; it iz a terrible kind of
programme and concept. If anybody says, "Yes, it has got very high TRPs. Obviously, it will have
very high TRP. It is a simple thing. If there iz an accident on the road, who does not want to watch
that? Everybody does that. If there is an act of extreme viclence, who does not watch that?
Everybody watches that. Day-before-yesterday or yesterday, we saw on television a lady being
efripped and people were just watching, doing nathing but watching, just spectating. Now, this kind
of spectating is invaluntary. It is not valuntary. People do not do it by choice. Similarly, pornography
iz algo the same thing. It is demeaning. After you have seen something like that your own sense

of self-esteem dizsappears. People da these things in private. For instance, if you go to a cyber cafe,
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you have young people, teenagers, on one side, and you have a dirty old men on the aother side
watching porn sites. | don™t particularly worry about that because they are individuals and they are

daing it in private on which you cannact legislate anything at all.

Itis a very simple thing. Television ig a social medium and if it is a social medium, it means that it
ig going to be watched by public at large, often families; it is family viewing and 90 per cent aof the
time, it is family viewing. But, even then, | do not believe that the Government has any serious role to
play in this. | think, what needs to be done is, we need to create regulatory, self-regulatory body.
That self-regulatory body of the Broadeasting Council or whatewver, needs to have an egual number
of people from civil society. | do not at all believe that you need to have Government pecple anit. |
daon't think the Government people should really be invalved in all this. | believe that you need to have
a regulatory body which congists of peaple from the industry itself, television industry itself, and, on
the other side, you should have a group of people who happen fo be members of the civil socisty. |
also belisve that the casting vate should be in the hands of & person belonging to civil society. | think,
that is the most important thing. Otherwise, | don't think we can get rid of it, and, | certainly don't
believe that the Gavernment has any serious role to play in this. | can immediately tell you that from
1928 we have had the Film Censar Beard. Can we say that it has succeeded? It hasn't succeeded
becalge if you lock at the histary of the last 10 or 16 years, you will find that the Censor Board, which
has guasi-judicial powers, will actually give a Censor Certificate to a film. But then one or anather
pditical interest will suddenly decide that they will | go and attack the cinema house. And, what
happens? |s that Censor Certificate worth anything at all? It is because often the Police will stop the

film saying that it iz a threat to law and order. Thig has happened time and time again.

S0, | personally do not think that the Government hag any role. But | do believe that civil saciety
has & role in this and the Broadcasting Councl iteelf has a role init. | think, we can determine how to

=t that kind of a body. Thank you very much.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Naw, Shri Shantaram Laxman Naik; not more

than seven minutes.
SHRI SHANTARAM LAXMAN NAIK (Goa): Sir, please give me ten minutes. | gave the notice.

The source of entire freedom which ig being used by the electronic media iz said to be article 19.
This article 19 s no licence by any stretch of imagination for the very fact that it mentione that nothing
prevents a State from enacting law to impose reascnable restrictions on grounds of public order,
morality and decency. Thig article is very clear, and, in no circumstances, it can be used as a
licence. Besides this, we have got section 292 of IPC, and the Indecent Representation of Women
(Prahibition) Act, 1984. In the later part of my speech, | will read both Codes Programme Cade and
Advertisement Cade - which is very much there under the Cable Television Networks (Regulation)
Act, 1995, This entire set of laws can never permit what we are talking today. Only thing is that there
mugt be a will to implement these existing regulations. Secondly, Sir, media, unfortunately, takes
aclvantage of the fact that we are scared of the media, ar, our respect for the media. Even when Shri
Ravi Sharkar Prasad was speaking, he was apologising after every sentence because he was * that

he might be misunderstood.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Don't say that he was * That is expunged.

SHREI SHANTARAM LAKMAN NAIK: Maturally, Sir, we are paliticians; we have to go to the field.

\We are ¥ et me say. | am scared because we are public figures, we have to go to the peaple.

*Expunged as ordered by the Chair.
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THE VICE-CHAIRMAN (PROF. P. J. KURIEN): You can say you are scared; not in his case.

SHRI SHANTARAM LAXMAN NAIK: Today, why are we having a debate on this issue? It is not
becauge of all thase serials being telecast an television. Umpteen times, we have discussed this
matter. The immediate reason for me, and others also, to give notice was the serial, Sach Ka
Samna. That provoked ug to give notice and we have hardly gpoken on this serial. What are the
questions asked? Question asked to a lady was whether she, at any time, thought of kiling her
husband. This was the guestion asked. Then, in front of her husband, in front of her relatives, ather
such guestions were asked like, "Did you sleep with some one else after your marriage?" . By what
stretch of imagination, can this serial be permitted? | was shacked to know that a person like Vir
Sanghwi, the Editor of & leading newspaper, justified the =erial. Because these people go to
programmes and they earn lakhe of rupees. Therefore, they justify anything which comes on
television. This iz shocking to me. Therefore, Sir, we have to do something about this agpect. The
argument that these people come woluntarily on the programme and they are told about the
questions is no justification. It is not thelr question only. YWhat about those people who listen, children
who listen such things? Vir Sanghvi says, "Switch off your television.” Switching off the television is
not a solution. Therefore, this is a TV gerial which has to be congidered seriously. We have discussed
other serials earlier alzo. Now, programmes are also being shown on astrology. People sit with
leptop. TATSY, AIET S 1 2, e 991 ST gaNl o, Del IR o gan a1? v, &, I BIb
Hersy I 21 ] T, AT IS e B, o], Terl THY AR & ofTen] g9 a1 2, 99 a9
N P B A BN SHP q18 T 1 T8 @ 1e17 T1 TR P religious rites BINY, ATTEH] ITTET
= GTQTT\TI I SISt dret a1 CH1E Bl AL least, there are two-three programmes where these people sit
with laptop take two-three detaile of the person and then immediately, they tell the future. Such
misguiding serals are being shown. Is this permissible under any law? Then, there are programmes
where, time and again, we are told, " g’%ﬁﬂ WA BT IEIE", "the world is gang to finish”. =T
TN AT BT 2

Everybody was scared. Maybe that we were not scared to that extent. But sometimes, we also

feel that it may be so. Who knows? 1T7d & @R H1 41 dgd AN ST Ed Bl

Second aspect s superstitious programmes based on superstitious beliefs. First of all, we have
1o blame ourselves because sometimes, we, as politicians, alsa perform some other rites which are
akin to superstitious beliefs. Our Corstitution speaks about maintaining 'sclentific temper’.
Everywhere, we say that ‘sclentific temper' should be increased amongst children. Around 26-28

years ago, Late Indiraji, in her Twenty Point Programme, had also mentioned about it. But we are
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not increasing scientific temper in our political, private or sacial life, and, are performing so many

rites which are nothing but superstitious beliefs.

Down South, in the last elections, & palitical party's president asked every candidate seeking
ticket to the election, to come with an application along with his or her horoscape. This is what the
leaders perform. Shyam Benegal ji, | agree with you an most of the issues except when you said that
it eomebody goes to a8 cyber cafe and watches some porno, there is no objection or samething. It ig
not so. Now, under the 1.T. Amendment Act, that is a sericus cffence. The ather day, | said, people
should be educated; students should be educated because they do not know about this law.
Students from various schools and colleges can be picked Lp by the police because this has become

an offence. Earlier, it was considered under "orivacy’.

Moreaver, Sir, these TV channels do not look after what we do here. Ncobody reports the
functioning of the Parliament ar shows the debates in which we participate. They do not cover a
single sentence which is spoken by the Members; the Question Hour is also nat covered. But, if any
of our Memiber, more so, fortunately, if some actor or actress is standing cutside and waiting for his
or her car, that photo will appear on the front page. But nobody bathers about what we say inside
this Houge. Let the televigion channels ponder over it, and, do something about it. | have seen it

several times. Thege are the incidents.

Sir, | congratulate doordarshan., Madam, | am also teling you that unless you watch
daordarshan, you cannct get the exact picture of what is happening in the country. If you really want
o know gbout the adtivities of the Government or of other arganisations, you have to watch

daordarshan because there iz no cther channel except docrdarshan, which covers this aspect.

| remember an incident when our former Member, Shatrughan Sinha, and, our Member, Jaya ji,
both criticized the doordarshan. | told them, it ig the doordarshan, which made you popular in
villages, when these channels were naot there. Peaple used to see you on television in the movies
which were telecasted on Sundays, and, thereby, Mr. Shatrughan Sinha became popular; Jaya ji
became popular during Guddi days. ...(Time-bell rings)... Sir, will take only two minutes more.

...(Interruptions ). ..

Sir, nobody referred to the law of the land on this? Because of lack of time, | will not go into the
details. Sir, The Cable Televigion Netwarks (Regu\aﬂon) Act, 1995 prescribes two codes, one ig the
programme code and the other ig the advertisement code. It g elaborately mentioned ag to which
programmes cannot be aired by the television coerators. It has been done specifically and these are
exhaustive guidelines. But the only thing is that these restrictions are there only for the poor cable
television cperator, and, for thase wha produce programmes, there is no restriction. You have put
restrictions only on the Cable Network people. Therefore, there =2 8 need for & regulatory baody to
cover all these aspects. Let media not take it as an offence; we have to do that one day or the other.

Thank you.

SHRIMATI VASANTHI STANLEY (Tamil Nadu): Thank you, Sir, for giving me this opportunity. |

wolld alzo like to thank the people who are respansible for moating this Shart Duration Discussion
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on Increasing Obscenity and Yulgarity in Television Programmes. Sir, at this juncture | would like to

says,

"As our refined woman
Does possess the gualities of
Elegant walk,

Straight Vision
And Uncompromising doctrines,
Never do they divert

From their uprightness”

This is what Bharathiar says. Thig is how & lady should be, always straightforward. But, what ig
being shown in the television is really very, very disgusting. There are only twa types of women being
shown in the television programmes, one lady is always crying; whatever ig gaoing on, she is being
beaten up, she ig being ill-treated and the other woman, who is being depicted over there, is shown
almast like a villain. She is depicted ag all bad. Either this sort of thing ar that sort of thing is shown.
But, thig iz not the reality. In case of cinema, we have to spend some time as well ag some manay.
But in this case, this comes to our houge where we can see it. Umpteen number of channels are
there. | mean, a lot of private channels are there. When DD-1 and DD-Il were there, 'Junoon' and
'Dard, were shown on television. We cannct forget the characters. Ina TV serial extra marital affair of
Keshay Kalei iz shown. YWhatever is shown there, that iz all justified. Fach and every character ig
being depicted, is being shown as if everybody is having some extra marital affair. | just wonder what
will happen to the minds of the people, the housewives, and the children who are watching these
programmes from minimum .00 p.m. to 9.00 p.m. And there are some really poar husbands. They

are not even given their meal at proper time when the serials are going an.
SHRIMATI BRINDA KARAT: Pool husband ! Teach him to cook.

SHRIMATI VASANTHI STANLEY: This we can discuss later. Thig iz some other subject. | don't

want you to intervene in this please, Madam.

S0, they are regularly seeing such serials which are corrupting their minds like anything. Suppose
any fareigner - all foreign channels are coming to Le and we are seeing them — comes here and see,

iz this what is India, is this our culture which is shown in our television serials.

Apart from thig, our media people are always after something sensational. When the Mumbai
bomb blaste happened, the same day mary more important things were going on, but nothing was
shown. Each and every minute of the Mumbai blasts was shown. Everybody was watching that. In
fact, we had to watch anly that. Thig ig another thing about media. They are teaching what is not
allowed. As my colleague, Mr. Shyam Benegal, wag teling, what is nat even allowed even by the
Censor Board in the Cinemas, in the big screen, it is being shown on the television. | will tell you what

ig being shown in & particular serial, Sir. We are going to enact a law against the add being thrown
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on ladies. We are about to enact some law against that. But what a television serial shows is, a
person is taking one egg. He s removing what is inside it and with a syringe he is taking everything
outside and then acid is being put ingide. They are actually teaching in this particular serial how thig
acid thing is prepared and then thrown an the face of a lady. Of courge, some good programmes are
there. | was Member of the Censor Board. We had certain norms like what things are to be shown
and what things are not to be shown and there are some bad words which shauld not be shown on
the big screen like this. |g it possible to bring such a thing, such a regulatory system, for the small
screen also? That is & question. You belong to my neighbouring State, Sir. In each and every State,
we have our own culture. We have seen unity in diversity. So, the best thing would be, not as my
colleague was telling, if the regulatory system is made orly of the TV people, the same thing will
happen. They will be encouraging, they will be advocating their own rights only. So, this regulatory
aystem should be given certain guidelines like these are the things which can be shown, what is
alreacy prevalling in the Censor Board. Like eunuch people being aways shown for comedy

purpcse.
(MR. DEPUTY CHAIRMAN i the Chair. )

Thesze sorts of things have to be avaided ag per the Censor Board rules. Similarly, we can form a set
of rules for this regulatory system uniformly for each and every television programme, which have to
be followed. Whatever regulatory system we are going to propose, it should be there in every State.
A minimum of ten people representing a crosg-section of society should be present on the beard, so
that some effective steps can be taken to prevent vulgarity and cbscenity fram TV programmes.

Thank you, Sir.

SHRI M. VENKAIAH NAIDU (Karrataka): Mr. Deputy Chairman, Sir, | am thankful to you for
having given me this opportunity. | am somy | was not here to listen to the debate. | am told that
some hon. Members spoke wonderfully well . Mare time was given to women Members. They made
good contribution to the entire debate. You know that we were held up in the General Purposes

Committee meeting and that is why we could not be present in the House.

Siry | just want to make two points. | was not expected to gpeak. | am Chairman of the
Committee on Petitions. This matter came up before the Committee on Petitions. [ would request the

hon. Minister to pay some attention.

Hundreds and thousands of people met ug at various places and some of them came and
deposed before the Committee. They all asked us to stop this viclence, vulgarity, and checenity.
People are really horrified to see what is being shown on TV, As far as content of the programme ig
concerned, comparatively, Docrdarshan is better. There is no doubt about it, as far ag the present
context is concerned. If you gee what iz happening across the board, it is & very harrible situation.

\We feel pained. Are we so helpless? Can't we do something about this 7

294



Fortunately, we have a lady Minister who represents our culture and tradition. | hope that she will
take note of the sentiments of the House and the sentiments of the people and do something in this

regard. Thig is my first suggestion.

Twa, Sir, | do not know about the content which iz shown on TV channels in this part of the
country. In southern parts of the country, on certain channels, while some programme is going on,
you get a soroll. Even in the marring, | saw it. It says, "Geeta, | love you. YWhere are you ? Geeta, |
want to kiss you." In the marning | saw it on the television. It is not that a person is speaking to

ancther person. It is through SMS.

This ig the reason why | stood up in the House to bring it to the naotice of the han. Minister. These
kinds of SMSs are coming on TV channels. They take the name of any person, anybody's daughter
or anybody's sister without their consent. If X" is loving 'Y, | have no problem. | don't want to come
in between them. They can talk to each other on the telephone. Or they can mest, greet, talk, walk
and then do what is alowed. | said, ‘what is allowed.” What is not allowed is not expected to be

done. But the point is that it is shown on a screen meant for public.

Mr. Kapil Sikal is also here. He must also guide us how to take care of this. It is a very sericus
igsue. It pains us. Every day on a television channel this scroll is coming mentioning a name and then

it gives the name of place alsa like Rajghmundry, Visakhapatnam or Chennai.

Sending that sort of 8MSs has become a big business. All sorts of vulgar messages are being
aired by television channels. What will be the impact of that SMS on our young generation? That s a
big issue which is agitating our minds. | just told my Leader also that | would take a minute to
intervene in between and draw the attention of the hon. Minister to take care of the three aspects

viclence, viulgarity and abscenity.

Secondly, about this new technology or new business or commercial proposition of going into
the personal lives of individuals and airing it on a televigion channel and then unnecessarily creating
bad ideas in the minds of younger children of the country. It is a very bad thing. | know that you
cannct contral everything. | am aleo aware of it. But there are provisions whereby you can regulate
this.

| hope the Minister also got the recommendations of the Committee on Petitions before her. It
was placed before Parliament . We made a categorical recommendation saying that there has to be a
similar organisation like the Press Council of India with more teeth. The Press Council of India is
toothless. It is everybody's knowledge. There has to be a regulatory body for the electronic media

also.

Siry | may bring it to your natice that the people from the electronic media came and met the
Committee. They =aid that they were planning to have self-regulation. | told them that self-regulation
wag the best regulation. But, it’s not happening and everybody is not going by that. So, that being
the cage, there has to be a regulatory authority Me have the mushroom growth of the televigion
channels. It is good in one way. Farlier, there was only Doordarshan. 7{3331(7{, W@@?@ﬁ Eaull

295



ST ofF 954 8907 21 71, 50 U el o Y £ &AR SRANT T  fog, Siedieie o o e A
T T ) o iees] e W E1TET 8, 39F g8 © 24 ofte] PR ¥ =1 71291 | only urge upon

the Mirigter to take note of the feelings of the people, keep in mind the recommendations of the

Committee and do the neediul. Thank you.
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@ 5 g0 a9 H S N w2, 1 9 RaRieTR 81 onR wE T 8, F PlE 39 TRe & A |l A
Ry, R &9 ST = 7% 98 5| SHE Aoga] ¥, 916 59 77d 31 ey B9 7, Y 3192
TE . (THE B .. AR TR G2 B Ted] 2| TN 39 U¥ I A9 BN AN A U Uh
IR I T2, & FH-U- 59 U o1 HI2¥ oRT1Y, 991 & 8¢ Iy H 412V o 3f¥ 98 9: Ha -
1 ATA-9% A o1 98 RUTE & 75 59 =97e1 &1 (9 T2 V2 &N O T 1 98 VBl <GS 29
el H 1 T8 SR PR o gley T ST a9e P AT TAM B IRY H, SHH! ambit T I8
P e E ROE ©: TR 718 S| Selan it Mifedr & an @ f} 78 &= =12y % =a9®
o0 U independent commission BT AaYl S04 dledred 4181 TaHe & o T eTaiv gad
T A FIE T BT BIE BT BIE S5 21 TG T @g Aled H1 2N 792 98 RUE ¢ B B
SRITH ST 21 99 d1 o9 28 §RIe 9T, R $ B H 06T 819 aren | 1% o we SRl sl B
HIV T 2N, TITHE 1 BT Bavs 2| 2101, 591 Bl BIE Havsl A1 B GRag 5 TR H &
T & 5 72 fepe I R 201 2, <1 9 Lamed). 3w 2, 5afs ¥ Svr s oo e 8,
AT I8 =X WIE, TR EXC 1S WY STET 9% <] Sl B 59 9% @1 TAM agency Bl 8, W1 4
ART = T e 21 S (%8 T TS D1 TP &1 IS, URBIR &1 I8 Bue] IS J AT I8
a1 2 55 TEl-712), 39 Y ®el © e amyii? 4 207 €7 3 99 vested interests | S9N BRI
o1 Ty o= o1 IRER fpe U wigde ueit &, fUET o9 advertisers 5 211 & &, advertising
agency & BRI H 2, TET o+ F12U| Ta! A8 YNBR W 7 2| T 950-954 95415

DR. JANARDHAN WAGHMARE (Maharashtra): Thark you, Sir, far giving me this apportunity. |
think that legislators are the keepers of the conecience aof the society and the country, and therefore,
we have a role to play. The Government has a wvery meaningful role in this particular matter.

Legislation is necessary, regulatcory body is also very essential. Sir, all thig is donein the name of art
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and culture. But art and culture ennoble your minds, elevate your minds at higher level, but the
expression of vulgarity and cbscenity degrades your mind, and that is what we are seeing in various

serials and advertisements and various things that are shown on TV,

This has already crossed the laxman rekha. It has completely abolished it. | do nat blame all the
media persong; they have cantributed a lot to cur cauntry, to our cultural values. The Government,
the people, responsible people, of our gociety are the custodians of cultural ethos of the country,
and we have to preserve it, "Freedom of expression” does not mean "freedom of cbscenity and
vulgarity” . We can define what is "vulgarity” ; we can define what i "cbscenity” . Therefore, we
should not be very vague about it and we should not create a feeling that the Government cannot do
anything in this matter. Government may not be hundred per cent effective, but Government has a
role to play in this particular matter. The language, the diglogue, the gestures, all these things are
meant for sexual gratification, and the ulterior motive is commercialism. This has to be understood
Canstitution hag impaosed certain duties and ckligations on the legislators and the parliamentarians,
and on the Government algo, and we have to do that. Our cultural ethos have to be protected at any

coet. Thank you very much, Sir.

MR. DEPUTY CHAIBMAMN: Thark you. Now, Shri Kalraj Mishra.

S} FeAwTo U9 (SR WRET) « ST ST, H 1T F ATHIR Tk Bl 3 195 o 1 81 F1e B
IR g 4§ ga ey | o O g1, I vee] gR1 Ade ERT 6 el e B e
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HEIRY, 39 9N H Fi¥as w7 € {fem & S @1 ok wee $1 W adRagde R B
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TEEd, WG "9 B G % HEE W TS o7 [ 8 == 67 21 2, T8 W e |
oFIen] # HETRE T WIRTH, "The Moment of Truth™ T% STEITRE &, Sife Fgd 21 Raned o,
A A1 4T o1 S BRHH IR AN 0 HINTe "0 BT Al Bl HeIRE 51 S vE 8
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WgT: TH 91 P Alel TR % g el 7 T8 [O9g g &R "WE & wE wrim gl
Fe1eT, A A TSR 9Tl Wied | Fwl 9w & wem, g, gela, age, duE ud s wR
- P 6 TRV 2 A7 TS TRYT G1 T4 9UER TR S AR S T 99 Wk £ W A G el B
ST 9 WG U I8 = SV o8 B

ey, dfiae "Tg & " 1 Fad UF symbolic £, SR AR G116 5% 91 90
AT E LA, U B B ES § o9y Th-T HER % Rt S S9N S % 0l
T T2 TH AN H AN 3TT1-210+1 21 H Ui 51 21 S5 BNl Sf =1 59 & Jui 6T 2, aew!
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TRy gt o fo1g a7 v WG "Roadies” &, "Split Vila" , B9 4 #S{BI1 & 0 H g B
£ A Tt S i aea 2l

TS T B Tl UFd | U 981 4 oY (ST ST 21 RS U 01 27 Fdel 98 %0 8
Y, Fiew ST BT A BT, S AT § Warg 21, 9 O H 7Ty S e, T valgarity
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Gﬁﬁméﬁ@ﬂﬁ[wﬁﬂ% " 2T AT ST, our Government is actively seized of this matter and

hopefully in this year it=elf | am going to bring forward a Bill on Content Regulatary Mechanism
Authortty in the courtry.” SR T2 9 THT HE] 271 T T AR o U251 o7TE 58 2, o1th 89 00
BIFT 7 AN 39 96 & dail 7 4 S Tew #1 Fofd F9 & o, self reguiation & T,
'Ombudsmen’ 9 @1 76 Gl §73| SUH T099 Rews % wived off o.uw. a9 &1 a9
TN S T ANER £, T2 AW BRI 0 S Y W iE ¥ e R g, 72
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ESIE]
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Y Press Bil & SIRY, U6 &1 ATeTE] &1 FROE &= 1 $I¥7@1 261 3R 85 99 @Rl 5 90d
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T U® Regulatory Body T 92T, 2ifte a8 sd-T0am N - e =21 e @nfau) an
ST Prese Council of India 2, 19 S WH &% RIPIE & 1o1Q, SUH | P15 G- arell 78] gl i
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I15 ¥ 2T B, R HIE B, O 9F Je15R 81 AN gHs | G el UE IR REEN & 5]
I TRE U Hew, Forw 950 W & W W o ST 2, OF ORE B AEAR 59 98 B
T &W 39 TRE F1 competition T £ ST S AN SHE GIATT =@ Vo | I o1 AT S H
e 2 et deel U8 il ogd e g & 5 Fw dve & S1dws & ok ufigiie & s
S FEAR I Ml 2, $US Raels HoeH ge TNyl §Uk Editor 3R HHEE & Raers
AT HTA S9i 5171 AT 91 39 F70 &1 T F¥0 59 9 U6 Regulatory Bocy &1 ST SHEH!
Tqpd Tg1 WY AR T2 AR 391 9 6 a2 S el @, 92 e o 21 347 & 9y
AP GIATS 0 gY AT 9T FHS el

MR. DEPUTY CHAIBMAMN: Shri Giresesh Kumar Sanghi; you have anly five minutes.
SHRI RAYI SHANKAR PRASAD: | hope there ig no canflict of interest.

SHRI GIREESH KUMAR SANGHI (Anchra Pradesh): | run a newspaper. | don't run a TV

channel. ... nterruptions ... Still, if you have any objection, | will...
SHRIRAVI SHANKAR PRASAD: It was a lighter comment. Come on, Gireesh. Take it easy.

SHR| GIREESH KUMAR SANGHI: Sir, an appeaser is one who feeds the crocodile hoping it will
eat him in the last. T¥, 3T 87 76 ORI 95 TR 901 69 78 5, ol ¥ 6971 © e v 2 3% 18 0
qge B WIS HE] 2| Ie7] 78 | 34 5 U8 99| He & (oY &1 U faaieharee 9eqy o ve ¢,
IR IEF W B F1 BRN? 1 A A9 O 88 9919 U7 el sard? e =g
AT 11 ET? H TE TELd1 7 08 9e e 9] HENdTE] T dofd] 21 3N 98 89 Shd 9 9
TS AT T2 GG, B FT 1 7l el W GR1 WHIS AR performance 1 STSHIS 6] £, SToRIe
158 T2 B 16 &R 29 Thef 1% T Wal a1 R0 & AR o0+ a7e 300 21ehR R8s £, 199!
TR o Rt

T, BANT O GEBTT , 98 G # o+ U e el 21 A pTed 1 1036 H BT,
have travelled the length and breadth of this country and | did nat find a single deceit, a single
begger, a single cheat. Such is the high morale and ethos and culture of this country. And unless we
change the whole perception, we cannot rule this country. And, | think, that is what is gang to
happen; it is happening gradually. IR EH I a1 519 WTel, U=d 14 |l d1 9™ dlel oo ST\WW
e g FaTe & 5 2050 H 2AR 91 B 2METE) 176 RIS B S o7 e o7 W Aeeyef gu
BT, T8 g o ) 21 8RT 291 2060 H Ma ) # fored &1 W TS B8R

3R 2060 T 390 &) BT Up-TeTs amErE] s9N 291 H BRI SUleY U d1 59 Ueew] fHeey
T B 2 5 30 T T, S0 AT B, 30 THI B o 90 J 26 9 A7 o7 9 BF 9]
R ? =AY o @l g1 121 @1 24 TR T, 1 T, O] e WREY? A child tells in
the street what hig father and mother say at home. BRI Tod] o1 9TaY o1l & 41 SHN] &1 g ¥
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T A & graels |1 § I 918 g 1% 30k fofU golTs Ig-He B regulatory authority STET 81
AN AT gAY regulatory authority FIT@ rarg < regulatory authorities %, FAET S gRTH
27, 921 TRUTH 9] BN SUY B4 W1 URUTH TRy, 95 T8 Feldl SHiAY If at al we are
interested in bringing in & better and civilised society, there should be self-restraint. ECiETGﬁﬁT FE %
HE &1 B w2 A T AT 2, W ofdl 21§ epe Ara & [ U1 26 £ &R A 59
T T E] Eikzl qﬁﬁeﬂ?uﬁ%waﬁwﬁgﬁmﬁm%\ They are social, political
and cultural leaders. 3R B4 3H$ SR el TR 5, O] A6 991 S & a4 @@_‘JHEQV
B AT 21 T 1 @R 2, IR ST A, 399 018 AR £, S UTe 696 21 4 A TH B
campaign & b ol 7] HIETH e S| SR T ¥ WRITET Sid 87 J oWiey o & lfe o8 adae!
BT 8, e B1 U1 4¥ 8, oifeh 97161 B EIel] 81 3R 89 51| dled] [ UE 6 A (Sl 1 B 1S
I IR HE1ed, B dlew B natural WA BRI 8, @A S dledl SHIAY 59 08 U §9
T TRy Y AN 3% 1 9%l U8 W1 AYE 2, U8 AIYE ISR & 9 41 ST & I 78] 2,
g social education & TTd, cultural education & U & AN U8 cutual education, dJg social
education AR Tl & 479 H 21 ...(FHF FTES)... W, H U 3R I19 T e g Tt aga ¥
FAN A T2 & 76 T2 IR SR o Wi | 99, U2 [9 AeEI® &7 2T 21 We are coming
very close to each other. 89 techololgy EAESE ﬁ, scientific progress FT IoIg ¥ o 1P Al ¥E B
We cannat be selective. 3R dg1 U¥ Iﬁa’@ﬁ e T8 Iﬁ’ﬁﬂ?g?{ = Bl REEIEIEARHI]
g & 1 fasm &)Y wf g4 oifey, oei & faew oy, @iftd asl & &8 W o & gl ) e
il - T selective attitude B &1 3711 TIfEYI 3R &4 TA1 BT 1 el U8 =& Al SRY v
ST WIET 7 g1 %6 Ueh WIUTH &1 98l 4R el &, 98] W1, SR 1 391 AR 2T e oY 4T
g ¥21 & 91 9w fp1 1 il T2 2, Sifth w1 98 guy W 9, B W W ggl o 2 Al
%ﬁ i Eﬁ?ﬁ%\ We cannot be that selective. WWQW %ﬁﬁ self regulatory EWﬂT%QI i
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SN H S ] g S BY SeTiuR # 219 W %1 code of conduct BT 5, B! fARad 2l 2,
Eﬁ“ﬂmgﬁ%ﬁﬁﬁﬂﬁﬁ code of conduct BITT 21 I 27 2w # ¥TE A1 81 S5 conduot
Y PR B B BRI, AW B P WITE] BT, AT regulatory authority ¥ @ = HlefH
RReTT TTaE] ST THIe AN HET S W VR £ b o7 29 998 @1 U convention gl TH
semirer TR, RTEH Ta® ] FATHR S5 I 1 311 751 TWE B regulate T 6 fog BT H)
BEICIE

THE MINISTER OF INFORMATICN AND BROADCASTING (SHRIMATI AMBIKA SONIY: Mr.
Deputy Chairman, Sir, | am indeed very happy that we have had an instructive and a very extensive
diecussion. TR X =T 251 ==l 1 0 29 WE ST+ S aR-9R G191 2] That the adverse
impact which today some ot the television programmes, which have excessive viclence and are
cbsecene, the impact, the adverse impact they have on cur social values, on our family values and
more especially on the young formative mind. Acrogs the House Members have expressed their
anguish and deep concern and | have very methodically noted the pointe ot every single Member who
spoke here taday. | just want to assure the House that | am not any different. | may be a Minister
today but |am a woman and | am a grandmcther, lam as concerned as anyone of the Members who
spoke and thase who did not speak when we see that the values that we have grown up with are
getling eroded. We all worry about our children seeing too much of television, even excessive
viewing of Cartoon TV s nat good. The increasing violence in saciety makes ug think that the viewing
of TV channels, TV shows and cinema are cauging viclence to increaze in the society. But, ag Mr.
Shyam =enegal pointed out and some others, including, we, as public representatives, are
congcious of the fact that there some sections to the people, many of whom are young, wha,
probably, may not be sharing our concerng in the same degree as we have voiced them taday. Then,
of course, all us have directly or indirectly, placatingly or apprehensively talked of media. And the
sensitivity of the media to any kind of control, any type of attempts, much more so by a Government
to arbitrarily deal with them, regulate them or even to contral them. We all realise that it is an
extremely sensitive subject. There are competing priarities. On the ane hand, the right under article
12 of the Freedom of Expression and, on the other hand, equally impaortant the concerns of civil
society, parlamentarians, NGOs, parents, weaker sections, courts directives and — Mr. Wenkaiah
Maidu has gone — the 32nd Report of the Rajya Sabha Petitions Committes which has dealt with it
extensively. We all want to ensure that salutary community standards for broadcasting, etc. are
established. These discussions are ncot new, | am new, | have been for seven weeks in this Office
and, pleage, believe me when | tell you that from 1997, when it all began, in 1995 when we put the
Cable Regulatory Act in place, in 1994 we made the rules, and in 1997 when the Government of that
time brought a Broadcasting Bill to put in a mechanism in the Lok Sabha, the Lok Sabha was

dissclved and the Bill lapged. | have with me the entire chranology of what happened at different
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fimes under different Governments and as Rajeev Shuklaji rightly =aid, all of us have been either
directly or indirectly in the Government of India since 1997 1ill date. | do not want to read out the
tabulation. The reason of my mentioning this is that we have all been concerned and yet this being
such & sensitive subject that each time any Government or any group of people or a Ministry has
taken up, made up its mind to put in place a mechaniam, technalogy has advanced mushrooming of

television channels has taken place, uplinking and downlinking rules have changed the scenario.

The whele thing has to be discussed, interacted and spoken of with the stakehclders all over
again. | am making no excuses, but, realising the sensitivity all of us have condoned interaction,
discussion, the evolving of a congensus on what to put in place. | waould like to mention that | am so
happy to hear so many of our hon. Members, in fact, almost everyone has spaoken of the need to put
in place some credible mechaniem maybe self-regulatory, but, certainly independent to deal with
Content Code and to deal with 20 many other issues concerning the various stakeholders. All over
the world and probably India ig ane of the few countries — | have again a list of all the countries of the
world — which have some regulator in place. Their powers, their terms of reference may be different.
But there are in place, regulators. India is prabably ane of the very few countries which do not have
regulations. The most popular model which most peaple have, not today, but, on earlier accasions in
our interactiong, have referred to iz OFCOM which is what guides the BEC. But there are several
countries all over the world that have these regulators in place. YWe in India also in the last few years
have developed some mechanism. Maybe it is not effective, maybe it doss not have any statutory
power but the effort has been there and we should appreciate it. There iz the National Broadcasters
Associgtion, the NBA; the Indian Broadcasters Federation, the 1BF. We are not happy with ASCI, as
Brindaji rightly said, becalge it takes for too long. The advertisements go on and they are not able to
stop them. They and we &all have to work within the rules and the framewark which we have around
us. We cannot ourselves violate something which has not yet given us the permission to deal with it
effectively and qguickly. But these organisations have also established their own codes. | welcome this
for the simple reason, we may feel that they have not been able to do very much, but | welcome this
becauge of the desire on the part of broadcasters to give a content which is not obscene, which is
not viclence prone, which can be seen by families together. That desire is there somewhere. Let us
recognige it. Maybe it has not been effective and we still have aberrations like what the channels that
have been mentioned in both Houses. In the course of one week there were two channels referred to
and two programmes referred to. | would not like to limit this debate to any individual programme but
I'would like to say that even though they have set up these, they algo realise that there are 480
channels taday. | have the record of how many are uplinked and how many are downlinked. They
don't have a universal membership. It is difficult for any Body ar any association which exists today,

no matter how correct thelr intentions or how deep their desire to conform to our standards of social
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norms may be, to represent all 480 channels. Therefare, it has been felt increasingly, as years went
on, to put in place 8 mechanism in the way of a Broadeasting Bill which would in its place put up a
Broadcasting Regulatary Authority of India. The Government has not been sitting absolutely inactive
and when | say Government | don't mean the one which came into office in 2009, | don't mean even
the one which came earlier in power in 2004, | mean Government since 1997. All of ug have tried to
put in place committees, to have these discussions, to bring about Content Code regulations, to

discuss with the broadcasters and other stakeholders.

But, we have nat arrived at anything, because anything which is initiated by the Government
turng out to be suspect. People feel that we are trying to control and that ig not the intention of

anyone of us.

| wolld alsa like to say that even though the Government should not interfere — in the absence of
this mechanism, unfortunately, it has been the role of the Ministry of | & B, with the help of some of
the self-regulatory baodies or agsaciationg, with the help of an Inter-Ministerial Committee which was
specially put in place by the Government, headed by officer, with a definite proviso that the Ministry
of Women and Child Development must be represented, to look into all these aberrations of
viclations referred to by Shii Naik and cthers codes of our Cable (Regulatory) Act, 1995 and the
Uplinking and Downlinking Rules. So, all these viclations are looked into by this Committee. | would
say that it is an interim arrangement. The Government has also put in place, a year-or-so ago, a
mechanism to manitor electronic media. YWe have increased the number of channels from 160 ta 300.
But, what | am trying to say s, we are not sitting g1 % HUY BRI TGP T attempts EiEd W%ﬁ,
FN IO SR 21381 2 15 &0 FE) | Bl $ 1% o1 o Ub| U8 el sa dagee @ 3 Sl
AN PR S B, S AR WEER 2, 1 2A Bedvd SIael E1 AT R 5, S 89 SN 6T
A& BT TRy &, el 1 1 3 7 953, 39 ees 0] § SART F31ad B Ha] 2|
RIS AT Y- H axT=1 e Rl o el -2 el | 278 Alled 5y 1Y, 160 Rih ysdergie &
forg =i R 71q o wmas 119 A €1 Wedl &, Uh-51 ST 1 B9 g1, 119 3 U o ggat W) o

BIIATE B IS | P e B AT R g 1 ] TN SE] contert B W T5e MG ¥ [egel
Tl 5] AT 1, 2Afep S0P a1 Y Tg 6 S & aiip g1 ¥ ggel ) Hl W 2 el o
TEel WIRE E1 519 content Faell 78 711, U1 T8 BRUT A1y el 21 91 98 A1CH &1 AINaTE] b
DR TR AGTS U1 &, 71 B% S W el &1 37251 72| I oTdl &1, elfeh U [FUH &1 e & &
R S T1e 2, SU® Serd B SR & (oY, Ted 1§79 o & oY 98 ¥ Y 0 I8 auie
Tg WY T T2 Tl Wbl 2l TS 480 TN &, el 560 TN B SIS 3R 3T U 600 B ST H
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ety SR oR 2 2eR T i ¥ I8 e Ared g 1 4 W s e H A e gh e AR A g
RG] S 21 T8 H Sl TRP @1 481 S8MI &, Isiid 3 il = 1 S/l & a1 ok gswl 4 47
SUET e Toha 2, Ue 954 oE¥ 979 2 1P TRP aga AlCAE o/l £ ok g2 S SR 9€T 2, I8
EET | ofF TEdCTEe F1 9% I W 741 21 U AR B g8 5 U% -0 o 7, | a2 9
FET W1 T BARC 2, S11 ST AW 1 S+ e 21 59 (999 TR 9% TRP & HiHel 3 419 &+ &
o 212 o U 1 TN 9= el T BARC BIE W SawH BN, TEH WRER & a1 gHEs I El,
AT SR] AIE S B AMER 7 B, Alch] JASS vBH TNay| S GNBR! JAIgs I % 6
T S DY 31, TR BN SN 81 ¥E1 21 U d1el 3R & 125 2 A1 1 317 41 &1 21 g€
3T 480 oA &, B 560 AF 600 ToTed B 11, T AT feey R, HD Tv RiveH g /1 3R afel
SFATAS] 20 TRTR ¥ &7 92 wEl 2L

ST O 21flrep o] Ao BAR SR H 81 SR B e Ter W @aw T2 e |1 Sheme ). ue
TPRY B 57 WA FE] [ 1 o # S| g 5 29 SN WY g U% 699 21 9 51 29N A
god 1T g 21 € dui elliie R forg St 9y wWav & aonel F g 81 9d 2 e
el £ T FRSaT 71 IR S0 TRaT &1 U6 950 981 Il 21 [STdn £, 1 8H drae e
1 A rdeE € S 2 g, BRI 92 b % B0 O a9 2, 1 7 o a7 9% S a1
=ME B T8 B S hep e 8] 21 ebdl 2| #1 Bl 5 T Wgeted] aieT a1 agd off+and 21
WP "D Brel TS 8, S 760 ¥RT & sl ge.Sl. oY Su e g1 Al S in
P BE # v dlans.va. o< Bl 98 9= vl 21 el ars-=1 el 4 g B2 A g9 9T
TR, I8 TSy Bree U 8] NBA T21 7Y £, IBF T8 7Y &, Rifee 9Rige & JAES g Y
Bl B8 2007 ﬁwwmﬁaﬁ AT =T, ?ﬁﬁmﬂaﬁé had suo motu put up two committees. Cne

of them was under the distinguished legal luminary, Mr. Nariman, to look inta the role of the media.
We all had attended their meetings. We all had responded to their cal g to give our points of view.
They alzo came out strongly for a self-regulatory body. What | am saying ig that this self-regulatory
bady seems to be the only way out. | am very happy to tell the House that for the last seven weeks,
my colleagues, in the Ministry, and | myself had three mestings with the NEBA, the IBF, the ASCl and
cther individual stakeholders on how to move farward. We cannot have these debates in Parliament
and have Members of Parliament anguished and angry, and rightly so; have expressed their
concerng and apprehensions. So, we have had three mestings =so far. They want to talk, they want
to discuss and interact and they wanted us to nominate somebaody, fram the Ministry, who would
take this process further. We had, in the third meeting, namad the Secretary, |&B, and his
colleagues, whoever he wants fo fake with him, to have these discussions. And, | do hope that at the
end of it, we will be able to arrive at a way of putting a regulatory body In place. There s a fear. And,
the fear ig, as many of you, especially, Mr. Benegal, said, that if this regulatary body will only be
control-content, and it is the Government is a Member, who will be appointing the Chairman, and all
the Members. There is an apprehension. So, we will try our best to nat only make it credible, self-
regulatory, independent, but we would alsa like to put in place representatives of stakeholders of

the media, members of the civil society ; maybe ag ex officio members, the concerned officials of the
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Government, just to keep abreast. And, the self-regulatory body is that what we have in mind. \We
have had dizcugsions with the State Governments. Most of the State Governments have replied in
support of this move. But the fear that our people have about, it being a contraled body, is what we
are trying to dispel in the process. We have started to arrive at a clear format of what we are going to

do.

Mr. Venkaigh Naidu had mentioned about the Rajya Sabha Committee. did want to tell him that

the Ministry has taken some action on hig repart. But that is also an the same thing.

Some other suggestions have came up from civil society; and they are being implemented by
channels, like parental locks. But then that doesn't work, 1t doesn't work in the sense that when we
live in cne room or one family having & single TV, it doesn't work. You watch & TV together, but
parental locks are something which are increasingly being put in. Defuging, blurring of images of the
dead, victims of vidence, discrimination, exploitation, especially, women, are being increasingly
done by channels. We are being conscious. Watershed system has been talked of that all borderline
programmes should be permitted only from 11.00 p.m. to 4.00 a.m. A greater emphasis and care is
being put by channels themselves in & self-regulatory mode to show live only what is live and not to
have replay being shown as live. The Flection Commission has come out with its own suggestions of
do's and don'ts during elections. All these concerng, in my frank opinion, can be put in place only if
we are able to work fowards this self-regulatory body. | agree that the Press Gouncil of India may naot
have teeth. But | don't think, in recent years, anyone has said that the Press Councll of India is
controlled by Government. Maybe, we have o look at it all afresh, visit these institutions and
mechanisms once again. If the teeth are needed, what kind, this can only be done by discussion and
by interaction. So. | am very happy that the Members, by and arge, were all for putting in place this

bady.

Believe me, the debate, the speeches, the paoints all of you have made, are going to be by
themselves quite a pressure on all of ug who are trying to define a way forward and to put in place

this mechanism which have referred to several times.

Brindajl, | am extremely surprised to hear about ity | don't know how | missed it. | do read
newspapers guite thoroughly. But | did miss thig item on Delhi, | will take it out and send it to the
Press Council of India for whatever they can do. But | do agree with Mr. Raut that something has to
also be ke a social movement by all of us. We need to switch off channels. | am not putting it all on
youl, pleasze. | have already accepted that what we have to do, we have to do. But we have 1o also
think & little out-of -the-box while all this mechaniem ig being formulated, while we keep you informed
of all what we are doing and the progress we are achieving and keeping in mind that thig process has

been going on for the last 12 vears. | do feel that it is a welcome idea if we start some kind of social
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maovements which will increase the voice of the people, espedcially, of all of us who don't want to see

programmes which hurt our sensitivity.

RIe 2ieR pRITE 1) 3R K161 3[a ST TRP & 918 A S8 11 86 ST 1 34 16T $8 HF
a1 21 89 SN TRAI & 919 T4 TRAI =1 U8 d1d BARC & 4% & b 98 U @-HE & 31
nominiees ¥, @ifh= BARC TR®N & R fepel dlemel ol W@ @TEdll $9e6 3edl Uh

Standing Committee of Parliament on Information Technology < g R0 wweR @1 T el el
aferarae H v tefl . (eaT)...

SHRIRAVI SHANKAR PRASAD: Madam Minister, will you vield for a minute?
SHRIMATI AMBIKA SONI: Yes.

SHRI BAVI SHAMNKAR PRASAD: Madam Minister, you may recall, | did not at all talk of content
regulation, and, | hope with your wide experience, you would know that TRFP management has
nothing at all to do with content. It is a private body which has acguired this right as a prop up of
advertisers. Now, T we have 400 channels, mass viewing, why don't you come with a proper
legislation making an autonomous body to moritor TRP? What is the problem there? There is no
content conflict at all.

SHRIMATI AMBIKA SONI: | am sorry, | did not say that TRP and content are the same. In seven
weeks, | have, at least, learnt that much! | told you that TRP is a privately run organisation between
the industry and advertising houses. It has got nothing to do with content. But you did say rightly that
there is freedom of media; that there is right of creativity; there is cbligation to society and creativity in
aclvertisements should not dilute society. You said something like that. | am only upholding what you
sald.

oY e = S, ange (eI ).,

Tl AT W : # SeTch WaTel Bl |l SfaTE < el g1 89 @1 A GRPR B ok 4 SN
HHel H W BTH o BaA AN 93T 21 B4 TRAI & T H19Y, S H 1 e 39+ Yea &g fifg
3T SR SISl &1 Sl w21 B &, IO 4T e+l RYTE 91 & afw 4 wd s &1 fen &1
AR T ¥2 & 5 gul W e 2fetde ot auE Sy, S Ew & e o) S Rfe 9 21 s we
SR 1 W 914 &1 Gl & 25 3 HIER Hel-H8 @Y S | &l S HeHR Se1s g8 -a¥7s &
SATR] H ¥ £ I7 Y AR-$9 Bl H vEd 2, 990 3501 & N H 9 B ls hA o ¥ee ol
SRR SPT 5201 1 8| (STl & . (FHIIH)... S 8, [FER, gul S8l @ A1 Y, 89 |l B
21 27 gl & wTeT Fe w8 81 el H el pe wie e g A d v R dg 8, AW
B dg § eflv 7 21 W & dg 21 g A9 9] gar =l o7 B Sl B 26 @Y % B
(T

# RreTes farY : SowsEaly S, Je R HAT S A UE AT SRl el g QY gl |
AT 91 9 1 v 21 751 2, 995 H¢ Hie o 91y, 08 9991 &l S §YaR B S
gl

2Nt Suumfe : i1 dg g vl Bl

SHRIMATI AMBIKA SONI: Sir, | welcome the interventions of all the Members, and |
specially underling that | felt strengthened and supported that everyone, in one way or the other, had
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suggested that there should be some regulatory body, independent, credible and with some teeth,
which would take care of violations by anyone, whether they be advertisers or content creators, if
they viclate sither the code or the regulatory act, or the up-linking and down-linking rules, that would
look after that . | have already welcomed that . | have told you that you must give me a litfle mare time.

You have taken 12 years; | am not asking for that much! This is the way to go forward.
MR. DEPUTY CHAIRMAN: Please, let her complete.

SHRIMATI BRINDA KABAT: The confusion is there because you are constantly talking about
self-regulation when gelf-regulation has miserably failed. So, what we are unanimausly suggesting in
this House, Sir, is that an independent regulatory authority should be set up through an appropriate
legislation by Parliament. This is what we are suggesting. Don't leave it to them to set up their own

badies.

SHRIMATI AMBIKA SONI: [ would like ta inform the hon. Member that | did inform - and | do not
want to repeat what | have said —that in the last couple of years, in the absence of anything else, and

no, wanting Government to perform the role of a regulatory, self-regulation...
SHRIMATI BRINDA KARAT: We do not want Government regulation, Madam.

MR. DEPUTY CHAIRMAN: Please, let her complete. ... Interruotions J... Let the han. Minister

complete.

SHRIMATI BRINDA KARAT: Sir, | have to make thig paint. It is not about Government regulation.

We want an independent regulator.
MR. DEPUTY CHAIRMAM: You may intervene later. Let the hon. Minister complete.

SHRIMATI BRINDA KARAT: Sir, it is not only Government that has to regulate,
...(Interruptions )... Sir, it is not only Government cantral on the one hand and control of media
barons on the other. These are not the only two alterratives in this country. We should have an

independent regulatar.
MR. DEPUTY CHAIRMAMN: Please, let the han. Minister complete.

SHRIMATI AMBIKA SONI: Sir, | am extremely sarry that | have not been able to convey what | am
eaying, in an articuate manner, to a very articulate MP, Shrimati Brinda Karat. | just said that |
appreciate the self-regulatary bodies which have come up in the absence of anything else, which all
of ug had felt, should have been in place in the last 12 years, that ig, an independent regulatary
autharity. | welcome this move. It should be viewed as & move towards adhering to the programme
and advertisement code. We are talking about it with them. | have said that we are trying; the

Broadcast Bill has been discuszed with States.

The draft Bill made by my Ministry is on the Ministry's website. The idea of putting it on the
website was to get mare inpute and have a national debate. These things have to be talked out.

The situation iz ahways an evaving situation with technology maoving daily af a fast pace. Whatever we
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arrive at finally by legislation or by an Act of Parliament, it should have the maximum congensus
around it. That is what we are trying to work out. | have only asked far some mare time from the

House. | hope the han. Members would give me thig time.
=7 HHT 3N © A9, ... (FFE). .

7 FOEHTRT : T8 B T (HFE).. TR, TR A T WAl -Sidd a5 21 1 .. (I, .
Q@W%WT{@W\ (TJHM)... Message from Lok Sabha...( dHTH)... WW%W@\

MESSAGE FROM LOK SABHA
Motion on Constitution of the Joint Committes on Offices of Profit

SECRETARY-GENERAL: Sir, | have to report to the House the fallowing message received from
the Lok Sabha, signed by the Secretary-General of the Lok Sabha:

" am directed to inform you that Lok Sabha, at its sitting held on Monday, the 27th July, 2002,
adopted the annexed maotion regarding Constitution of the Joint Committee on Offices of Profit.

| 'am to request that the concurrence of Rajya Sabha in the said metion, and also the names of
the members of Rajya Sabha appointed to the Joint Committee, may be communicated to this
House."

Motion

"That a Joint Committee of the Houses to be called the Joint Committee on Offices of Profit be
constituted consisting of fifteen members, ten from this House and five from the Rajya Sabha,
who shall be elected from amongst the members of each House in accordance with the system

of proportional representation by means of the single transferable vate:
That the functions of the Jaint Committee shall be —

to examine the composition and character of all existing "committees™ [other than those
examined by the Joint Committee to which the Parliament (Prevention of Disqualification) Bill, 1957
was referred] and all "committees” that may hereafter be constituted, membership of which may
disgualify a person for being chosen as, and for being, a member of elther House of Parliament undler
artice 102 of the Constitutian;

to recommend in relation to the "committees™ examined by it what offices should disqualify and
what cffices should not disqualify;

to sorutinize, from time to time, the Schedule to the Parliament (Prevention of Disqualification’)
Act, 1952, and to recommend any amendments in the said Schedule, whether by way of addition,
omission ar otherwige;

That the Joint Committes shall, from time to time report to both Houses of Parliament in respect

of all or any of the aforesaid matters;
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